
HIGH COURT OF DELHI : NEW DELHI

SHERSELAH ROAD, NEW DELHI-110503

No.\ D 2? ET-l/Estt-l/DHC

Date: 2\ .08.2026

VACANCY CERCULAR / NOTICE

Subject:' Selection of the Chairman/Chairperson, Police Complaints Authority,
Government of National Capital Territory of Delhi.

Applications are invited from the Retired High Court Judges for proposing the name(s)

for selection of the Chairman/Chairperson, Police Complaints Authority, Government of
National Capital Territory of Delhi.

The relevant provisions with regard to appointment, removal and terms & conditions of
appointment, as notified vide Notification F.No. 28/1/2017/HP-I/Estt./Part file-635-641 dated

29.01.2018 (attached herewith) issued by the Government of National Capital Territory of Delhi,
are as under:-

“3.

(i)

Appointment, Removal and terms & conditions of appointment:

Lt. Governor, National Capital Territory of Delhi shall be the Appointing
Authority of the Chairman/Chairperson and Members of the Police Complaint
Authority.

(ii) (a) The Chairman/Chairperson of the Authority shall be seleGted out of a panel of
names proposed by Chief Justice, High Court of Delhi.

(nI) The term of the Chairman/Chairperson and Members of the Authority shall
be three years. The upper age limit for Members shall be 65 years but the

Chairman/ Chairperson can continue beyond 65 years, if necessary, to complete

03 years tenure, subject to the approval of Lieutenant Governor.

(iv) The remuneration & perks of the Chairman/Chairperson and the Members of the

Police Complaints Authority will be as notified by the Government from time to
time

(vi) The Chairman/Chairperson and the members of the Police Complaints Authority
shall be whole time members of the Authority and will not engage in any other
remunerative activities.”

Interested Retired High Court Judges may submit their application to the Registrar

General Secretariat, lst Floor, A Block, High Court of Delhi, Shershah Road, New Delhi –
110503, latest by 0561 September, 2026.

N
f=A

(ARUN BHARDWAJ)
(REGISTAR GENERAL)
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NOTUFICATION

F'No•28/1/2017/HP-UEstt,/Part fde-93aq ) h compliance with the directions passed

bY the Hon’ble SUPIeme Court in WP (C) No. m;i996 (Prakash Singh & Ors-Vs-Union of

India & OtS) dated 22nd September 2006 and directions issued by Government of India+ MinistrY

of Home ARairs, wide letter No. 14040/108/2Q15-UFP dated DStl1 October 2015 and letter No.

14040/1 Q8/2015-imp dated 26th September 2017, the Lt. Governor of the National Capital

TeaituY of Delhi is pleased to constitute the Police Complaint Authority for National Capital

Territory of Delhi to deal with .complaints relating to Delhi Police as dincted by the Hon’ble

Supreme Court in the said case, the terms and conditions for Police Complaint Authority for

National Capital Territory of Delhi will be as under:

}'

\/

Composition :

The Police Cornplaint Authority of National Capital Tudtory of Delhi shall be headed by

the Chairman/Chairperson with three Members. One of the thIee Members must be a

woman. The Chairmar1/Chairperson will be selected from below mentioned category (a)

and one Member each from the categories (b) to (d) will be selected:

Ni) Andnd High Court Judge;n

(}) A person of repute and stature from civil society;

(c) A retired civil servant of minimum of scale of $euetary to GNCT of Delli

with experience in Public AdIninis&atioa; and

(d) A retired Police officer of minimum of scale of Joint CommissionedInspector.

General of Police or corresponding rank.

In case a woman is appointed as Chahrnan/ Chairperson, then it shall not be muldatory to

have a woman Member
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i' v APPointnlc Ilt’ Removal and terms & condkbns Qfappoimment:

(1) Lt' Govefnl>t, National Caphd T,r,ibry ,r D,nIi sh,11 bc the Appointing

AutholitY of the Chairman/ChaiQerson and Members of the Police Complaint

Authority

(iib (a)lbe ChairmaMChairp,B,a .f th, At,tho,iW sh,II b, selected a}It of a PW! !! I /,B
V WIles proposed Py. Chief Justice , High Court of Delhi. F I

(b)The members of th, A„tt„,ity ,h,n a ;,ieit,i -out ,f the pmel prepared by n

Chief Secretary, Delhi after consultation with Lok Ayub and Chairman, Public \ \

Grievances Commission.

(iii) The term of the Chairman/Chairperson and Members of the Authority shall be three

Years. The upper age limit for Members shall be 65 years but the Chairmar/Chairperson can

continue beyond 65 years, if neoess,UV, to complete 03 years tenure, subject to the approval

of Lieutenant Governor.

(iv) The remuneration & perks of the Chairman/Chairperson and the Members of the

Police Complaints Authority will be as notified by the'Govearment from time to time.

(v) The Chairman/Chairperson or Member of the Police Compldnts Authority may be

removed by the Lieutenant-Govemor, National Capital Territory of Delhi after giving

him/her an opportunity to be heard, on any of the following grounds:

a) Proven misconduct or misbehaviour;

b) Persistent neglect to perform duties;

c) Occurrence of any situation that would make him/her not suitable for

appointrnent; or

d) Engaging during term of office in wry paid employment outside be duties of

office.
\
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activities.

4' Role and fuaction8

The lole and hnc6ans of the Police Complains Authority will be as under:

n The AutllolhY shall inquire into allegations of „serious misconduct" against police

peTSOnnelt as detailed below, either sao motu or on a complaint received from any of

the following:-

al &victim or any person on his/her behalf on a sworn affidavit ;

b) the National Human Rights Commission; or

c) Lieutenant-Governor or Chief Secretary or Principal SecretarY(Home), GNCT of

Delhi.

\

Blxplanadon: “Serious misconduct” for the purpose of this chapter shall mean anY act of

commission or omission of a police officer that leads to or arnountg to:

a) death in police custody;

b) grievous hurt in police custody;

c) rape or attempt to rape in police custody;

d) arrest or detention without due progess of law; or

e) ExtDrtion or land/house grabbing or any other incident involving serious abuse of

authority.

Provided that no anonymous and pseudonymous complaints shall be entertained.

(ii) Any complaint not covered in category (i) above, may also be referred to Police Complaint

Authority by Lieutenant-Governor or Chief Secretary or Principal Secretary (Home), GNCT of
Delhi

(iii) The Police Complaint Authority may not entertain those cases which are under considuadon

before any Court or the National Human Rights Commission or any other statutory body.

(iv) Cases of complaints regarding Delhi Police will be looked into by Police Complaint Authodt}’

and not bY Public Grievances Commission. Accordingly the cases relating to Delhi Police pending

\via Public Grievances Commission shall be trausfcrrcd to Police Complaint Authority.
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5. The power of the

O n.' A„%W =;'==eh:::Up:==e==::==ty b hmi sh iMmaion on such

:aunts or HUBeR as in the opinion of ale Authority may be useRIl for or relevam to

ale Subject matter of he canplaht;

GD The AudhodV, before nHis@ heir npQH, shall &aord the Delhi Pdke all dequae

OpportunlV to pHsent their view and additional facts, if any, not akeady in the notice

of the AuttmiV' The Authority may review their findings on receipt of additional

lnfomution Bum Delhi Police that may have a material bearing on the case.

(iii) Upon completion of the inquiry, the Authority shall communioate their

findin©/recommendations to Chief Seaetary, Delhi.

(iV)

(V)

The Authority will endeavour to submit their findings .and recommendation within a

period of sixty days from the date of receipt of the complaint

The Authority will submit biannual reports to the Lieutenant.Governor, National

Capital Tenitay of Delhi about the cases which are pending before the Authority

spedfying those cases which ne pending for more than 60 days.

6. The recommendation of the Police Complaints Authority shall .ordinarily be binding unless

for the reasons to be recorded in wdting, the Government decides to disagree with findings of the

Authority.

By order and in the name of the Lieutenant-Governor of National

Capital Tenitow of Delhi

(Ai

Spl. Secret,rry(

Govt, of NCT of Delhi
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bMt Ah\{ ot ;hiSNo' F'28/01/2017/Hp_1/ C3 S_.CIlt

CoPY forwarded for information to,_

I ' Pdncipal Secretary to Hon’bIc Lt. Govnnor, Delhi

2' Jt. SecnUry (UT), Ministry of Home Affairs, Govt- of India'

3. Commissioner of Police, Delhi.

4' Chairman, Public Grievance Commission, Delhi'

5. OSD to Chief Secretary, Delhi.

6. Standing Counsel (Criminal), GNCT of Delhi.

7. PS to Principal Secretary, Home, GNCT of Delhi.

Spl. Seuetary(Home)

Govt. of NCT of Delhi
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